BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI.

ORIGINAL APPLICATION No.175 of 2021

P.Raja
Krishnagiri
...Applicant
Versus
The Commissioner,
Geology & Mining Department,
Government of TN .& Others
...Respondents
- S. Description Page No. |
No
1. | Status report filed on behalf of the respondent 1-2 |
Tamil Nadu Pollution Control Board '
2. | Annexures ' - - 3-73 |

Filed by
Thiru. S. Sai Sathya Jith
Advocate, Chennai.



[ S




= Tr—— e A e L A S I S RSO BT AT s

RT PERTAINING TO THE CASE FILED BY THE THIRU. P #AJA RAQ,
/O PANDURANGAN RAQ, EX. PRESIDENT, KALLUKURIKKI PANCHAYAT, DOCR.
NC. 1/428. NEW HOUSING BOARD. SATHYASAI NAGAR, KRISHNAGIR] DISTRICT
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL. SOUTHERN BENCH AT
CHENNAL ORIGINAL APPLICATION NO.175 OF 2021 (SZ):

The unit M/s. M Venkatrarman Rough Stone Cuarry, S.F.No.398/1 {Par-A),
Kallugurikiki  Village, Krishnagin Taluk and Krishnagiri District has obtained
Environmanial Clezrance from the DEIAA in thelr letter No.03/DEIAA-GKI/EC
Mo.22/2

18/d1.27.08.2018 under the EIA Notification, 2006 (copy enclosed).

Further. the unit has enterad the lease agreement with the District Collector,
shnagir District ROC.Ne.165//2011/ Mines-1 /dt.05.02.2018 {copy enclosed) for
the period

a2 vear 9 Month.

araen 10 operate Ordes was issued to your unit of Mis. M Venkatraman

Hougr Sioce Quarsy, S.F.No.GE 1 (Part-A), Kallugurikki Village, Krishnagiti Taluk

angd  krishnacin  District vide Board Proc. Nog. F.2086HSR/RS/DEE/TNPCB/

HERMENZD19 dated 28.03.2019 with validity upte 31.03.2020 subject to certain
tione sigled thergin.

¥ i z i = [ e G actte b
The unit was inspecied on 01.08.2021 and the following were observed:

b =

i tdfs M Venkatraman Rough Stone Quarry was not found under operation at

: 14 o H = | - iy Ty e Y [ i W i EER I ey
The unll nes extension o lease agreement exscuted on 18.06.2015 (copy

snclosed)  with  the [ustict Collector. . Krishnagin  vide leiler No.

C1E5/2011/Mines dated 20.06.2018 (copy ﬂnc!oséd) for the penod two

years nine months ie., upto 18.03.2022.

It was informed that they had stopped guarry activity due to falal accident
maned ingide the quarry premisas during July 2021

Vil pie et U

However, as per the records maintained by the quarry unit, it was found that

=

e quarry was operated without valid rerewal consent 1o operaie of the Board until

- was lesued to the unit vide this office Proc. No. F.

Hence, show cauvse nodos W
HSR 2483/RS/DEETNPCE: HSR/W&A/Z021. Dated: 02.09.2021 for operating the
unit without obtaining valid renewsl consent of the Board
‘e Unit Has submted reniy vide Istter datea 15.09.2021 to this office stating

C o ihe guary operstions due fo the fatal accident
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“hennal in its order dated 11.08.2021,

5 fo submit a factual as we

» Revenus Divisional Officer
={ant Director of Geciogy and

ct Environmental Engineer, Tamilnadu Pollution

& rOUgn

village, Krishnagiri 1

1!

- of Geology and Mining,

03.08.2021
eration during July 2021, Due

127 and as per the letfer dated

D
2
o

are unable to file the application for the
} Roard and assured fo pey the consent fee

{ arder of the Board immediately in TNPCB

F fo take any further proceedings against

appeint the

of the following members io inspect the said quarry

Il as action taken report if there is any viclations

Krishnagiri
| Mining, Krishnagiri (Nodal Officer?

ontrol Board, Hosur,

irt eommittee has yet to made inspection of the

stone quarry at S.F. No. 399/1 (part-A),

‘aluk and District was carried out by the revenue

Gress.

he submitied to the Board after the inspection

the nodal officer of the joint committee/ Assistant

Krishnagiri has filed the application befare the

ested furiher three weeks time to carry out the

le NGT (§Z), Chennal,

information and necessary action please.

Sistrict Environmental Engineer,
Tam/madu Pollution Control Board,
Hosur.
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Item No.01:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 175 of 2021 (S7)
(Through Video Conference)

IN THE MATTER OF

P. Raja
Krishnagiri
...Applicant(s)
Versus
The Commissioner,
Geology & Mining Department,
Govt of Tamil Nadu & Others. ..Respondent(s)

Date of hearing: 11" August, 2021.

CORAM: ‘
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. DR. K. SATYAGOPAL, EXPERT MEMBER

For Applicant(s): Mr. A.J. Mohammed Kassim

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3
Mr. C. Kasirajan through
Mr. Ajith Kumar for R4 & R5

ORDER

1. The grievance in this application is regarding the violation of conditions
and also illegal mining that is being done by the respondents 6 and 7.
According to the applicant, respondents 6 and 7 are father and son and
both are having mining permission in the same Survey No. namely, 399/1

Part A in Kallukurukki Village of Krishnagiri Taluk and District. The 6"

1



respondent is having mining lease from the year 2010, and his son also
obtained another mining lease of the neighbouring area in the same survey
number. There was a Writ Petition filed W.P. No. 2114/2016 filed by
some contractor and obtained some favourable order and the same was
challenged by filing the Writ Appeal (W.A. No. 983 of 2017) which was
also disposed of.

2. The 7™ respondent had not executed the mining lease and he had not
obtained necessary clearance or permission from the authorities. He is
illegally conducting the quarry in that area. Further, the siting criteria
between quarries have not been followed as well. They are not provided
with pollution control mechanism and huge sound as well as.dust is being
emanating due to-operations causing health hazards in that area. Further
due to unscientific method of quarrying, they are trying to raze down the
hillock which will have impact on environment. Though complaints were
made to the authorities, no action flas been taken to them. So the

applicant filed this application for seeking the following reliefs:-

It is therefore prayed that this Homn’ble Court National Green
Tribunal may be pleased to direct the 3" respondent to take
actions in stopping the quarrying operation in both survey no.
399/1 (Part -A) and 399/2 (Part-B) Kallukurukki Village,
Krishnagiri Taluk and District for the purpose of protecting

environment form pollution at the earliest.

3. When the matter came up for hearing for admission today through Video
Conference, Mr. A.J. Mohamed Kassim represented applicant. Dr. D.

Shanmuganathan represented respondents 1 to 3 and Mr. C. Kasirajan

2



through Mr. Ajith Kumar counsel for respondents 4 and 5.

. On going through the allegations in the application, we are satisfied that
there arises a substantial question of environment which requires the
interference of this Tribunal for resolving the same. So, the application is
admitted.

. Issue notice to the respondents by Registered post with acknowledgement
due, by e-mail and also by dusthi if possible and produce proof of service
on them by filing proof of affidavit as per rules.

. The applicant is also directed to serve a copy of the application along with
the documents produced to the standing counsel appearing for the
Government Departments within a week and produce proof of such service
by filing proper affidavit as per rules.

. The applicant is also directed to produce necessary requisites along with
postal cover and the necessary postal stamps before this Tribunal within a
week, so as to enable this Tribunal to send notice to all the respondents
through Tribunal, to ensure service on them, and-to proceed against them,
if they did not appear in their absence in accordance with law.

. In order to ascertain the genuineness of the allegations and alleged
violations committed, we feel it appropriate to appoint a joint committee
consisting of (1) The Revenue Divisional Officer (RDO) Krishnagiri Taluk
and District, (2) The Assistant Director of Geclogy and Mining

Department, Krishnagiri Taluk and District and (3) The District



Environmental Engineer (DEE), Tamil Nadu Pollution Control Board
(TNPCB), Krishnagiri Taluk and District to inspect the area in question and
submit a factual as well as action taken report if there is any violation
found.

9. The committee is directed to ascertain as to whether i) respondents 6 and
7 are having necessary permissions and clearances as required under the
environmental laws for carrying out their mining operation, II) whether
the siting criteria between the two quarries is being complied with, III)
whether the pollution control mechanism provided are efficient and if not,
what is the deficiency and how that will have to be rectifiéd, IV) whether
on account of the operation of the quarry by respondents 6 and 7, is there
any pollution caused in that area and of so, what is the nature of action
taken and the remedial measures to be taken to curb the same, V) whether
there is a:ny excess mining done by them, and if so, Whaf is the quantity of
excess rriining done and assess the environmental compensation apart from

~ the royalty or other penalty to be imposed and also cost of restoration of
damage caused, VI) whether on account of unscientific mining or
quarrying, any damage has been caused to the topography or terrain of
the hill, said to be affected as per the applicant and if so, what are the
remedial measures to be taken to restore the same or to prevent any
possible danger being caused to the public.

10.The Mining and Geology Department, Krishnagiri Taluk and District will be



the nodal agency for co-ordination and for providing necessary logistics for
this purpose.

11.The applicant is also directed to submit a set of papers to the members of
the committee within a week, so as to avoid delay in submitting the report.

12.The committee is directed to submit the report to this Tribunal on or
before 20.09.2021, by e-filing in the form of searchable PDE/OCR Support
PDF and not in the form of Image PDF along with necessary hard copies to
be produced as per rules.

13.The Registry is directed to communicate this order to the members of the
committee as well as the official respondents immediately through e-mail,
so as to enable them to comply with the direction and for filing their
independent response to the allegations made in the application and also
for filing their independent report as directed by this Tribunal.

14.For appearance of parties, for fﬂing their independent fesponse and also
for consideration of report, post on 20.09.2021. .

Sd/--
.................................... J.M.

(Justice K. Ramakrishnan)

Sd/--
........................... E.M

(Dr. K. Satyagopal)
0.A. No. 175/2021(SZ)
11th August, 2021. Sr.






THIRU C.KATHIRAVAN, LA.S., Krishnagiri District

CHAIRMAN / Environment Impact

DISTRICT COLLECTOR. * Assessment Authority,
Room No.30,
Collectorate,
Krishnagiri.

ENVIRONMENTAL CLEARANCE

Lr.No.03/DEIAA-KGI/EC No. 32/2018 dated: 27.08.2018
To

Thiru.M.Venkatraman

S/o.M.Muniappan ,

D.NO.3/245, Azad Nagar.

Krishnagiri Taluk,

Krishnagiri Diszrict,

i

Sir,

Sub:  DEIAA - Application for Environment Clearance for the

Proposed quarrying and transportation of 1274605 cbm of
Rough Stone generated from the existing quarry over an

extent of 5.00.0 Hects. n Government land
S.F.No.399/1(part-Alof Kallukurukki village of Krishnagiri
Taluk Krishnagiri District preferred by

Thiru.M.VENKATRAMAN, S/o0.M.Muniappan, D.NO.3/245,
Azad Nagar, Krishnagiri Taluk, Krishnagiri District - Issue of
Environmental Clearance - Reg,

Ref

. Thiru, M.VENKATRAMAN  Application for Environment
Clearance dated 30.04.2018

2. Minutes of the DEAC meeting conducted on 25.08.2018
3. Minutes of the DEIAA meeling held on 27.08.2018

-00o-
Details of Minor mineral Activity:-
This has reference to your application first cited. The proposal is for

obtaining Environmental Clearance for mining / quarrying of minor mineral

rough stone based on the particulars furnished in your application as shown

below: ;

1. | Name of_Préjmeméf‘.ﬁTD;JEtﬁga and | Thiru.M.Venkatraman

* :
| address | 8/0.M.Muniappan , E
J | D.NO.3/245, Azad Nagar,

| | Krishnagiri Taluk,

‘ Krishnagiri District




12033' 46,57 Nio 120 33'55.59" N
1

2755.117 E to 780 137 03.84" B
>

Rough Stone

5.00.0 Heets,.

1274605 cbm  of Rough

Slone o

Denth of Mining

| 51 mts{including topsoil and
| burden) for a perind upto 2

vears C :
| reaching o1, depth
further quarry should -be
carried out, after obtaining
: from PWD  Ground !

cast Shallow mining

Communicatio

District Collector
krishnagiri, Roc.No. 165/
2011 /Mines-2Dt:19.12.2016

ing Plan appi cval

The mmning plan  was
approved by Deputy Director
Geology and Mining,
Krishnagiri
Roc.No.165/2011/Mines
Dt:04.04.2018

2 vears © months

1 Power regui

Not  attracted  Affidavit |
furnished :

- 18 Employees

SR

a. For Drinking and
Domestic purpose water
will be purchased from

; appraoved water vendors.

' b. For dust suppression and

green  belt development
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| i EMP Cost Rs.2,50,000/-
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‘e vernacular :L:Wua

den Environmenstal Clearance.

clearance
ion Control Boarrl

are available with the Tamil Nadu

nmental Cleararce mav also be seen on the website of the State

mvironmerit impad

arid use classification as industrial use
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aie located wiathin . K M the pro

arcas 2t

t proponent :shall comply the conditions laid down in the
of Tamil Nadu Minor Minerals Concession Rules 1952,

Clearance letter snalTﬁ be sent by the
Town Panchayat / Panchayat union/
and the Local NGO, if any, from whom
the proposal.

- received while processis g
onent and alsc

the website of the prop

Cuarry lease arca should e demarcated on the ground with wire fencing

of the leass arez on all sides with red flags on every pillar
. i

=ianiad Delore cormmet

¢ that First Aid Beox is available ai site.
'—*1.- rot alter the natural drainage pattern of the

: proponent shall quwrry

ariel remove only in the permitted areas as

"fl'll"-"u delnils

(111 The quarrying operaticn shall be restricted petween 7 AM and 5 PM.



voe proponent shall take necessary measures to ensure that there
“edverse impacts due to quarrying operatior. or: the nearby human

pelbation to the ennronment

imum distance of 15 mts, From any civil structure shall be kept
O ARy excavation drca.

of quarrying shall be 2m above the ground water table
/:<")p1"o\'eci caepth of mining whichever is lzsser to be considered as a safe guard
ronumental Contamination and over exnloitation of TESOUTCces

syl cut pite should Le backfilled where warranted and area

e an

should be suhably landscaped to prevent envirsnmental | degradation. The niine
closure plan ws furnished in the proposal shall be strictly followed with back {lling

amd tree plavterion,

- method is to be adopied w control dust emissions. Delay

tetenators aast ahock tube initiation systerm for clasting shall be used so as to
duce b ek st
I
117). Dnlling and blasting shall bs done only either by hcensed cXplosive

oroponent after obtaining reguired aApprovals from Competent
i b

" sile as per the conditions stipulaisd in
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diter announcing to the public adequate
through 1.1,11 plic address system to avoid anv accident.

(2O el 5 L lo assess the optimum biast parameters
&t irnts l28e Lthan prescribed levels and only
such design and serameters J& 1mp \:.fi?'lmeJ while blasting is done

zeilicd locauon to be conducted and

t shall take appropriate measures to ensure that th# GLC
vised NAAQ norma noetifisd by MoEF, Gol on 18.11.2009,

tion), (NALD = Noize and Ambient Air fDuaL.-ya
, easures are ¢ Do impiemented to reduce Air Pollution

during transportation of mineral

(3).

o
D
[
[=
I
o
;T)
s
i
@7
(3]

U 0

ded to mitigate the dust emission.

sprinkled at regular interval on the man road and other

¢z are to I+ ‘mplemented to reduce Noise Pollution



(. limiting Ll-m EXpOSULe of workers to excessive noise.

mployed shall be provided with protection equipment and

e i3 to be limited to moderate
nige from empty trucks.

g the min

alien to comp.y with the provisions laid under
wlatiori and Control) (Amendment) Rules, 2010, dt: 11.01.2010

™ |

isstied by the MoE&F, Gol to coritro

rnoise <o the prescribed levels,

MIZASUTIS 10 algment groundwaier rest

mplem=anied in consuitation with Assistant

the entire water nllmg
storage tank with a
in the entirve guarry

e iike dust

(27} on from the _a”J'W.‘?'ir eteni authority should he cbrained for drawl
ol grounc [ any, required for this project

nme gtacked properly with oroper slope with

=it for planzation purpose.
pted to control erosion of dumps:-

| e provided at the foot of the dumps.

=d out slopes are o be stebilized by planting appropriate shrub/
‘ the slopes.

sed oils generaied from the EM machines, mining operations,
sed as per the Hazardous Wastes (Managerment, Handling,
and t:-.“a'-w houndary movement) Rules, 2008 and its amendments thereof to the
recyelers auithorized by TNPCB.

g

’}

1g the factual dala or failure to comply with any cfthc conditions

AV resul‘t i withdrsws

1 of this vlear'u ce and attract action
L {Prowection) Act, 198

walsr getting accumuiated in the gquarry fleor shall not be
discharged directly to the nearby stream or water body. If it is to be let into the
nearby water body, it has to be discharged into a silt trap on tae surface within the
(lease area and only the overflow after allowinig settling of seil be let into the
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rivy waterw

vs. The silt trap should be of sufficient dimensions to catch all the
silt water being pumped out during one season. The silt tran should be cleaned of

all the deposived sile at ‘i"L']r: end of the sseson and kept ready for taking care of the
it 1 the next season. Photographs of the silt trap should be furnished bhefore

that due to this activity, the hydro-geo ological

ne alfected. Regular monitoring Df ground
it around the mine lease area during the
zround water is getting depleted due

)

ctive measures shall be carried sur

Divizion., PWD Dharmapurl shall

b

j;--.i.mg hall be done in the leased ares, except only with the
mpétent Authority.

snvironmental monitoring of the proposed quarry site
the mining activitizs

vibraticn study date, water,
jdispesed and method of

T

g

> it should be monitored
ishnagiri on yearly basi

§

{36). It shall be ensured that th total wzient of nearby quarries (existing,

abandoned ard proposed) located within 300 meter radius from the periphery of

s quarrsy is nol exceeding 25 hectares wiithin the mining lease period of this

epplication

rsured that there is no habitation is located within 500
periphery of the guarry site and also ensure that no
ut to the peeple of the habitation located within 500m
radius from ths peripherv of the quarry site

[38). Ground water quality monitoruiy saculd be conductéd ence in 3

(39). Transportation of the quarried materials shall not cause any hindrance
1 s0ple/ Existing Village road

voted and reported to TNPCR,
wl Director, MoEFR, (301 snes inm

(41). Alr sampling at intersection peint should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MeEF, GOl

: six months.

periodically or

At adsguate safeguard measures d"J_fi:i-_lg'



ovided at the boundary of the prcjsct site and it

{orestation work
of 400 /Ha.
1 the bunds and sther suitable areas

4 Bt 10 Neem trees should be planted around the boundary of the

th igentle

The Project Proponent shall ensure a minimum of 2.5 of the annual
TUITLOVET ; '

- Project Proponent shall provide solar lighting s 3’%0_1‘3 Lo the nearby

with the mining and other relevant

out Via Settling Tank only

: [encing around the pite with green belt

A mainatairied.

Guoy, Cifice r-«‘l@morandum dated 30:03.2015, pricr
clearence from Foresiry &"W%lﬁl - including clearance from obtaining
i 5 ("Jatiunal Board as applicable shall be obtained before
ng op&:‘ation, 3.'?' the }:r:'cjecL site is located within 10KM from

ng activity shall be s Lx'“ped f the entire quantity indicated

2SRy ';;" the quarry lease period and

d even el

v the District Authorities.

s eguipments to be grovided 1o all the employees.

ace of 30 mw bhas o be provided i o

se of railway. reservoir,

he Assistant / Deputy Director Department of Geclogy and Mining
> that the proponent has engaged the blaster with valid Blasting license
obtained from the competent authority before execution of mining




[SE il 1 ¥ Alr, Water,
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2 execution

shall erect the pillars i accordance with the Rules for
e cer rm_"ur,r,ila'!'}" Ol" tl—le quaz'j_":{-' 81 te 0 1T1‘UI1 G
ution of mining.

it shall furnish the data obtained from the Public Works

provide the affidavit in case of fresh case be fore

Lhas to displzy the 1ame board at the quarry site
of proponent, leased pericd, extent ete., with respect 1o the
before execution of mining.

equiprasnts if utilized, after getting approval

ninental norms shall be monitored by the Distriet
" Tamil Nadu Pollution Contrel Board, Krishnagiri .

(63} The Assistant Director Public Works Department, Ground Water
Zhig shall monitor \VHFH wer the quarrying activity is carried out

above the ground water level on vearly basis
o4 NDT far g

v certilicate sha'l be abtajied from the Deputy Director

! e ! s ‘

dical examination of the quarry workers should be carried out

thnmq and e report should be filed in the quarry
1 copy s Julr w2 osent to the Deputy Director, Health

grenizd at the guarry site and the
guarry should be recorded and the

]
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f~ . should be maintained and should be
brad_ucea 'bafo::z the enforcing officials when ever called for.
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"he end of the financial vear.
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as to provide insuranee protection to the workers in the
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Quality parameters conform to the
Control Board in this regard.
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created dusr to excavation of sarth.
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soints should also have efficlent dust control arrangements.
should be properly maintained and operated '

ding and unleading arcas mciuding all

be kept under control and be regularly
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manner where these are considersed unnecessary after
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shall be provided with protective respiratcry devices
Masizs, gloves atc. Supervisory people should be

:
1 and inforroation on safety apd health aspects.
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should be drawn and followed accordingly. The
provided with personnel protective measures such as maslks,

drinking water and

l& not smployed in

nvircnmental protection measures should be
diverted for other purpose. Year
Ministry cof Environment and

(16) The Environm

nmental Clearance does not absclve the applicant/proponent

onjrequirement to obtain other statutory and adiministrative
statutory and administrative authorities.

that the other statutory /
project by the concerned
roject on merite and

g the o
wigns mdependently of theé Environmental Clearance

Krishnagiri may alter/iodi v the above conditions or

her conditions in the nterest of environment protection.

=1 environmenta! clearance granted
18 Motification, 2006, at any stag

wee, if it is found or if it comes o the

aronmental cls

TN that the project proponent has deliberately
itted false or misleading information or inadequate

ining the environmental <!

concesizd 1/0r subm

data for ok

ESNREE.

with any of the conditions mentioned above may resull

¥ DIEArance an

d atiracl action under the provisions
Crvironmen; (Frotection) Act, 1986,

{21) The above conditions will he enicresd mter-alia, under the provisions of
the Water Prevention & Control of Poilution) Act, 1974, the Air (Prevention &

Control of Pollution) 1981, the Eovironment (Protection) Act, 1986, the

Public & ACE, 199 with their amendmenrs, draft

aent Fules, 2010 framed under MM DR
ommission for protection of Child Right Rules, 2006 and
r and also an. other orders passed by the Hon'ble
Court of Madras and any other Courts

=2

Supreme Court o
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CONSENT ORDER NO. 1905118099048 DATED: 28/03/2019.

PROCEEDINGS NO.F.2086HSR/RS/DEE/TNPCB/HSR/W/2019 DATED: 28/03/2019

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE - DIRECT -M/s. M
VENKATRAMAN ROUGH STONE QUARRY , S.F.No. 399/1 (Part-A), KALLUGURIKKI
villageKrishnagiri Taluk and Krishnagiri District - Consent for the operation of the plant and
discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1.Unit's OCMMS application No. 18099048/dt. 12-03-2019 for CTO / Air & Water / direct.
2.IR.No : F.2086HSR/RS/AEE/HSR/2019 dated 26/03/2019
3.Minutes of the 182 Th District Consent Clearance Committee Meeting held on 28.03.2019 (Item
No.HSR182-13)

CONSENT TO OPERATE is hereby granted under Section 25 ol the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act. 6 of 1974) (hereinafter referred to as “The Act™) and the rules and orders made there under to

The Proprictor,

M/s. M VENKATRAMAN ROUGH STONE QUARRY
S.F No.399/1 (Part-A),
KALLUGURIKKI Village,
Krishnagiri Taluk,

Krishnagiri District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act. the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject Lo the special conditions annexed.
This CONSENT is valid for the period ending March 31, 2020

Digitaily signed by &

S. PALANISAMY patansamy

Date: 2019,03.28 21:44:50 +05'30"
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR

To

The Proprietor,

M/s. M VENKATRAMAN ROUGH STONE QUARRY.
Kallukurukki Village. Krishnagiri Taluk. Krishnagiri District,
Pin: 635001

Copy to:

1. The Commissioner. KRISHNAGIRI-Panchayat Union, Krishnagiri Taluk, Krishnagiri District .

2. Copy submitted to the Member Secretary. Tamil Nadu Pollution Control Board. Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore for favour of kind information.

4. File







SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Co[. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SIL ] Description Quantity | Unit
No. 1___ - . )
Product Details 5 i _

1. | Rough Stone Quarrying over an extent of 1226973 Cu.M/2year & 9
5.00.0 Hects, in Government Land Months
S.F.No.399/1(Part-A) of Kallukuruki Village of
Krishnagiri Taluk & district i

2. | Top Soil 47632 Cu.M/2year & S

- A R el Months

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage o o __
1. | Sewage _TZ-S_ | OnlIndustrys ownland
Effluent Type : Trade Effluent T

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.




Parameters

£ (ilJ[:,I{ANCE LIMITS - OUTLETS -Nos

No. Sewage Trade Effluent
)|
1. |pH 3.5 to
e DB
2, Tem perature - UC_ . L .
—%_ "_P_a_rlic.le_size of Suspended - -
solids e b
":1 Total Suspended Solids mg/l 130 ]
5. |Total Dissolved solids mg/l -
| |(inorganic) .
6. O_i_] & Grease m_g__/]ﬁi e B Rt o
7. |Biochemical Oxygen mg/l )
| |Demand (3 days at 270C) o [ o o
8. |Chemical Oxygen Demand |mg/d - - ]
9. Chloride (as Cl) mg_/l__ o # b -
| 10. Sulphates (as SO4) mg{l 5.
| 11, Total Residual Chlorine mg/l o -
—]2—___ Am_1_nnnical Nitr_gﬁggpﬁ(as N) m;_%_/]__ ) - N B -
13, |Total Kjeldahl Nitrogen (as |mg/]
N) O |
|4, |Free Ammonia (as NH3) mg/Il =
15. Arsenic (as As) mg/l - N
16. |Mercury (as Hg) mg/l =
17. |Lead (as Pb) mg/l - | e - e
18 (Cadmium(asCd)  me - p L | _
19. |Hexavalent Chromium (as  |mg/l
.| Cr+6) .
| 20. |Total Chromium (as Cr) mgd g -
21, |Copper (as Cu) mg/l |-
| 22. |Zinc (as Zn) me/l |-
23, |Selenium (asSe) = (mell A _ . i
| 24, |Nickel (as Ni) mg/l - | - L
~25. |Boron (as B) mgl - )
26. |Percent Sodium %
27. |Residual Sodium Carbonate jmg/l |-
28, |Gyenide (as CN) med
| 29, |Fluoride(asF)  jmgd |- o
~ 30. |Dissolved Phosphates(as P) mg/l - - | .
3l. |Sulphide(as§) ~  mgd -
32. |Pesticides mg/l e
33. |Phenolic Compounds (as mg/l -
C6H50H) .
34. |Radioactive materials a) micro
I |Alpha emitters _jeurie/ml | — -
35. [Radioactive materials h). micro
| |Beta emitters curie/ml » B
| 36. |Fecal Coliform MPN/100mI |- |

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.




10.

1.

12.
13.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.
Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of eftluents in the
premises.

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

1.The unit shall maintain the Septic Tank. Soak Pit arrangement provided for the treatment and
disposal of sewage.
2.The Unit shall comply with the conditions imposed by District Level Environment impact
Assessment Authority, Tamilnadu in the Environmental Clearance issued to the unit vide Letter
No.03/DEIAA-GKI/EC No0.32/2018/dt.27.08.20138
3.The unit shall comply with the conditions stipulated in the quarry lease deed of The District
Collector. Krishnagiri District dt.11.06.2010.
4.Quarrying operation should be carried out in systematic, scientific and eco-friendly manner and in
accordance with the approved mining plan.
5.The unit shall ensure that there shall not be any adverse impacts due to quarrying operation to the
environment.
6.The consents do not absolve from obtaining permission/clearance from other

authorities or other statutes as applicable.

7.The consents issued are subject to the final outcome of NGT(SZ)-165/2013




Digitall d by S, PALANISAMY
S. PALANISAMY ciie:2gis03. 1527 05730

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR
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19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent. B

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules. 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from Ist April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable).

If applicable. the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.




20.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone. the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by 5

S. PALANISAMY eacamsamy

Date: 2019.03 28 21:46:11 +05°30"
District Environmental Enginecer,
Tamil Nadu Pollution Control Board,
HOSUR




CONSENT ORDER NO. 1905218099048 DATED: 28/03/2019.

PROCEEDINGS NO.F.2086HSR/RS/DEE/TNPCB/HSR/A/2019 DATED: 28/03/2019

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE —-DIRECT -M/s. M
VENKATRAMAN ROUGH STONE QUARRY ., S.F.No. 399/1 (Part-A). KALLUGURIKKI
villageKrishnagiri Taluk and Krishnagiri District - Consent for operation of the plant and
discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1.Unit's OCMMS application No. 18099048/dt. 12-03-2019 for CTO / Air & Water / direct.
2.IR.No : F.2086HSR/RS/AEE/HSR/2019 dated 26/03/2019
3.Minutes of the 182 Th District Consent Clearance Committee Meeting held on 28.03.2019 (Item
No.HSR182-13)

CONSENT TO OPERATE is hereby granted under Section 21 ol the Air (Prevention and Control ol Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred 1o as “The Act”) and the rules and orders made there under to

The Proprictor,

M/s . M VENKATRAMAN ROUGH STONE QUARRY
S.F No.399/1 (Part-A),
KALLUGURIKKI Village,
Krishnagiri Taluk,

Krishnagiri District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act. the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject 1o the special conditions annexed.
This CONSENT is valid for the period ending March 31, 2020

Digitally signod by

S. PALANISAMY 005050, se1 s
District Envi|'onnwni;cjl-slginginccr.
Tamil Nadu Pollution Control Board,
HOSUR

To

The Proprietor,

M/s. M VENKATRAMAN ROUGH STONE QUARRY,

Kallukurukki Village. Krishnagiri Taluk, Krishnagiri District,

Pin: 635001

Copy to:

1.The Commissioner., KRISHNAGIRI-Panchayat Union, Krishnagiri Taluk. Krishnagiri District .

2. Copy submitted to the Member Secretary. Tamil Nadu Pollution Control Board. Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring. Tamil Nadu Pollution Control Board. Vellore for favour of kind information.
4. File







3(a).

3.(b)

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SI. Description Quantity Unit
No. -
_Product Details - -
1. | Rough Stone Quarrying over an extent of 1226973 Cu.M/2year & 9
5.00.0 Hects, in Government Land Months

S.F.N0.399/1(Part-A) of Kallukuruki Village of
Krishnagiri Taluk & district -

2. | Top Sail 47632 Cu.M/2year & 9

. Months

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice ot the Board and fresh
consent/Amendment has 1o be obtained.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
4 |Levliom | 0000
11 Fugitive/Noise emission : e R
Sl. Fugitive or Noise Emission |Typc of emission Control
No. |sources NLF measures -
1. | Loading and Unloading | Fugitive Dust
suppression )
system/Foggi
| e | o Bl SO ng system o
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
S1. ,IP@'&!H;L&!"__W_ lUnit  |Tolerance limits Stacks
Annexure enclosed if applicable. :-

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.




Pollutant

Unit

. Time Weighted Tolerance Limits
Ne. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
| ) - _———n area | Central Govt.)
1. Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours _ | microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours | microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or ‘
PM10 . B
4. Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
o IPM25 I
(5. |Ozone (O3) Annual 8§ Hours 100 100
| ) 24hours |1 Hour 180 180
SI. | Pollutant Time Weighted | Unit _Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
| (. area Central Govt.)
6. [.ead (Pb) Annual microgram/m3 0.5 0.5
A 24 hours  |microgram/m3 B N (S o0 S
A Carbon & Hours miligram/m3 02 02
| Monoxide (CO) |1 Hour | miligram/m3 04 04
8. Ammonia (NH3) | Annual microgram/m3 100 100
24 hours  |microgram/m3 400 400
9. |Benzene (C6H6) |Annual |microgram/m3 | 5 - I
10. | Benzo(O) Pyrene | Annual nanogram/m3 01 01
[ (BaP)
~particulate phase
| |only N I ) B,
1. | Arsenic (As) Annual nanogram/m3 06 06
[ 12. |Nickel (Ni) Annual | nanogram/m3 20 20

The Ambient Noise Level in the industrial plant arca shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A)

Day Time

CommercialArea

65

Night Time

55

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection,

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.




Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1.The Unit shall comply with the conditions imposed by District Level Environment impact
Assessment Authority, Tamilnadu in the Environmental Clearance issued to the unit vide Letter No.
03/DEIAA-GKI/EC No0.32/2018/dt.27.08.2018
2.The unit shall comply with the conditions stipulated in the quarry lease deed of The District
Collector, Krishnagiri District dt.11.06.2010.
3.The Unit shall sprinkle water to arrest to fugitive dust emission from drilling blasting, loading and
transport operations so as to satisfy the Ambient Air Quality Standards prescribed by the Board.
4.Quarrying operation should be carried out in systematic, scientific and eco-friendly manner and in
accordance with the approved mining plan.
5.The unit shall ensure that there shall not be any adverse impacts due to quarrying operation to the
environment.
6.The unit shall continue to develop green belt around the periphery of the unit.
7.The consents do not absolve from obtaining permission/clearance from other
authorities or other statutes as applicable.
8.The consents issued are subject to the final outcome of NGT(SZ)-165/2013

Digitally si d by 5. PALANISAMY
S. PALANISAMY 532 50108 314544 -0 30
District Environmental Engineer,

Tamil Nadu Pollution Control Board.
HOSUR




16.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the "Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliancc.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission. the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings. other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard. vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.




19.

The occupier shall display this consent order granted to him in a prominent place for perusal of the

inspecting Officers of this Board.

Digitally signed by §

S. PALANISAMY  ratanisau .
Date: 2019.03.28 21:50:27 +05'30
District Environmental Engineer,
Tamil Nadu Pollution Control Beard,
HOSUR
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G VEE nths in Governmert land

-~

" Rough Stone gver extent of 5.00.0

/1 ipart-A) of Kellulun ki Village of
ed vide the ] 'uau“r“ Collector, J—rcmawcungf Roc.
i as been granted based on the orders of the
d 08.03.2016 in W.P Ne. "JIM/QOJE, and
G1l7 in CMP fxo 13762r’90
'gxef“Lt‘,zon of lease deed
g Minor Mine

3 T3 £
exscuted on 12
1 19.06,2019 to 18.03.2

M, \/Fﬂr.:.i.a‘m&ﬁ S/o M. Munia

an, D.No. 3/245 Azad
Town and Taiuk has been instructed to register the lease

) Registrar Joint -1 .«reh"ugm

am 1o indorm vou that th stary

ed on m:«: :nfi meﬁ-cl ;xrc»ducmm ot

; ] the e e Ul vezmrs
remitted by the lessse is as det bcln‘w
nicrage fee for 1274605 cbm of : Ry 7,52,01,695/
> planned for production @ Rs.59/-
per cbm of P’cuﬁ: Stone
Security Deposiy Es 1,25,0007-
e JOH3 -
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_ - TS OV, ATHISH KDNAR
't \QP - # sg" 5"&- 8579/88
3, n /(;@1 Krishnaglr, Tamlinadu,
TH el f a0 '

LEASE DE@D.FOR‘QUARR—E!NG AND. CARRYTNG AWAYMINGR BSINERALS BY
FRIVATE PERSONS

L (AFFERDI - )

(See Rule 8 of Tami Nedu Minor Mineral Caticession Bales 1080
amd I'{nshnagin Distrdcr Collegiosy ‘Prod. Ne. J;GSL.‘?_.D‘;].L{ME:E:_HME}-
deted(B06.2010

n

THIS INDHNTURE MADE THIS | O day of Hlani — sirp between the
Governor of Tamsl N gdu (hereinafier referred toas “thelsssor™ which pyr ressitm gl
where the: Vonfext 50 admits "“IGIUGO tim SuRotssurs in offcs. andh amdi b 4) < g i
pari, and THira A1, Vénkatraman, S/o M Muniappan, Dib. B/845 ol L RTT
Hrishnugin i’hérclna.!tcr valled “the jessee™ which cipression ghal WhHerE" B conié
50 adimie inglude s heprs, executers, adm.:mstru,.nrs,. Iegal mpre,aen&aj_we& e
Assigns) of i‘_ﬁeil.‘j‘th'(af Baes,
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Z
- WIEREAS tho lessed hag been Uie sucoesahal bldider in. & sendied tender cugm
publ'.fl‘. ‘mucton conductsd by the Qovérmamenl of Tamil Neda {hersindfier referred as
“the Guvernomeonic”} for e lemse of fand in Koishoegisd distvict Tor the purpose of
quarsrying rough Blone. jEily wnd ,us:d stbme and Has deposxited with the Cofistior s
rishnaghd & gum of Rs. 1,85, oom)ﬂ (Rupesse one lakh twﬁnty five thousand only]at
Stare baml o Indix, Krishregic on 14.062019 as secunity for the due apd TaithRil
pérformance by the lesser of the odvosants & Gofiditions on the part of the lessee

herginefter conldined. The lessee had remitted o su “uf Rs, ']|2;5956G0j -fowards one
tirae luase andusic

WHEREAS. the lesses has heen granted a Querny; lsase for Rough Stone over mn.
extent of §.00.0 Heecr.in Qovernmenviand S5 Na, 38971 (Part=A) eRKaliuinirki Villspe
Krishnagini' Talulk and Diswlel yndsr lender cwin action systeth for o pefiod of five
veurs fzom 11.08:12010 te 10.06.2015. The HouBle High Court Medias in Uie ©rder
dated J8O3I2016 i WoM.P. No, 1858/ 2016.in WAP. $114/2016 have allowed. bhe Wiy
pc\:ﬂ.mn by cbscrving that, the pefiticfer can Le pe:m.uucd to cany on the quan:_ymg.

operabion Ecrr lve ‘period of 2 years and $ manths, whick is. Athe un uilized geriod from:

11/86.2010 o 11.03.2013 provifded ihe petilioner saaisficd =l the requirefienls uader
theprovisisns of the Tumil Nedu MEnor Miseral ‘Congession' Budes, 195Y% haye directed
the’ Digtfict Colleetor 1w grant leese w compensare thé non operative pednd Ul tve
years and: nine montEs apd s WA Noj 983/17 in CMP No: 13782 /17 have not
gotdridinad the -v_um’i't sppesl and dissmissesd- Al Wik @ dilbectipnt i the appelisnt {'i'hc
District Colleptor, Krishnagid] (o recodsider the c:andﬂng the pr;rmrl dilease ‘snd e
lessoe mqucs*t.cl io grent Premissicry averian exient. of S0 00:8 Heot only dn S.F Mo.
399,‘1 {Pm—ﬁj -n.(' Kalluloruldd V‘U"gc Kxishnagitd Talile angd ‘Distrist lor a pericd of
tw&yca:s and n}::c matitiys]

AND WHERITAS Use l&Sior hins ngal'_l':,r."d 18 grant ‘_thc:‘.!_es_s'\;:_c,_-ﬁ-l.ﬁﬂﬁnc—: of ihe lands

and pritmises hercinoefter duscribed, wes per sl Ny 4Eor Minerul Concessign,

Rules, 1259 (Horein . altercallud “The RulesT). |

NEW THESE-PRESENTS WITNESS-AS FOLLOWS:-

1. Thelossor Hereby-domises to the ICsspxe Sl hoge sévergl pleces or parcels

of land situate in the village of  Kalvlarlikki in the Sul Registfouuvn Dibteict of

Erisboagirl in /ilie -State of Tamil Naduy being: more particularly doscribed fh the

Schedule hereundor writicn and delinsaied in the mip dgr Plas Rseunts gnnm;;d:anci
thiere i coltred.

-

Thierg are included in the said demise and for the purposes thereol the
Iihertics: l‘ollonzu—;&—

LY To get rough:stone, jelly and sized stones from e said dorolssd gicces of
lomd

= 1 N i
LES-*‘-'EEW _'na'.--_t;_lr,-:“), HOU) q = 3—} OLEWT LB A

 Conlnins, 24~ ShesE 4&_ Sheet.

_!Regi’s_itei:* : g-Otjﬂc,i;:F

(]



v %&W’f‘”f DR

w

e i) Hor she punsost alorcsaid le Lie any wares im or under the said demised
pieces of lund and to divert the sems and twoaneks-OT CORsSITUCT any Water COUFSES OF
thet nothing shall be dpsi= in (hé ssercies ol this authority wsich
shiall inteolsre with tie rights of any adisining .ewners or -enants & the jessar i
respect of such water.

poaxds 5o, howewir,

i3) Geherally-to-do 2il thinge whick shalll b cenvenignl Or RELEsIaTy for
geuing the vough stone, jelly =i herecby autharised w 'be got end lorwemeoving and
disposing thetec! as afores:lid.

5. There are exceplel from and resoeved e ihe lessar sut of tivis domissi-
(L) AL carth, mincrajs

authodséd to beipot form the domised lands bpthe lpssen,

{22) Liberty fur the lcssor or oiher Rergons aurheorised by them 1o search for,
work, gol. carry away and dispese of Uie sxzepted mainerals nod other substances and
for suoh purposes to have the right ol ingress, egress wmnd regress-over the satd denilsed

picces of land and o ks, srect gpd uss all pits, fmpchfnery. buildings, roads and

sthes msceagnry waorks and converdences Frovided tat the mghts Torfby reserved shall

po s=erssed i such & way ae ip-cause as e ebsiruction ‘as posaible to: the lzsscee in

the use and enjoyment of his n{;h't.:.-: horrundes, and that reascenable comg_cnsaﬁqri for
damupges chaused by uny such shetruchen shall be paid io the lesdee the mmount
thereal and'in case:af difference to-be settipd By arhitration as heremafter provided.

%+

MONTES Forh the Tvindlfasd®  duay of Tlua 2018 to tho@iffmtday of il 205
which shall however be determinable ds herelnafter provided.

3.

The lesses shall pay during the said'iorm the azca, aumesament the goss
ard seigniorage fee or desd rent which sver is gresiter, for e mingraly gc:movc;l_ or
consumed at thie rates prescribed Trom G 1o -time in appendix i of the rules.

{1 The suid scignicrape foc 2s ;»’re:;c—rfibud in appondix {E from time to time
shall e paid before the same is remaves] o the
of payment of tse same shall be indicgred by the District Collecior fromitime to.time.

(2] The lessce herely covenunie that any fes, vess, ognt, fates or daay sther
sumn doe 1w e Covorament i not paid within the
inluresr as envisaged. in the rules.

2.

l"!‘

‘dimised picdes ofland. The mode

stipulnted, perlod will pay with

The lessce, Hereliy osvenunts withiihiz lossoh as followes:-

Te pay thenssessnwent, coss.and seigniorage feriar dead rent whicly sver
is growter ang other amounts due 0 the Govemment, on thedays and in-the maaner
aiorosaid.

(2} To bear. pay ond

:li:sc'im.rgz all existing -and -future rates, taines,
assassmoenl, duliex, impositions,

culgsings sad burdens whaisoever irnposcd er
sharged upon the demised proamises or the produce: thereofl or the land assessment, thc
coexs and thé scigniornge fte or dead rent hezeby reserved ar upon the owner or

ccuupior i respect thuceol or puysile by wither in rcspc—ct zh-.-r:c[ ;:xcc R zsucrh a}:m.rgcs

lQC“—“ Mo Seeet & e
CSSEL i s
L-«‘_‘unm:aﬁ ‘:c—a’ Ghners_ S

Rag%stej;;;’ﬁ:;ﬂ"

urid cther dubplances nof Terelnbelore exprossly:

The sid premisod, shail be heid by (he lessee fnr thu'term o TWO TEARS NINE:




ﬁammﬁm"’f ; i s 'a ?\

= Balore dxggmu OFopeiing any pe:r. of the: sa.xt'l domise‘d'pmces oliland; for
rough Btsag, JEli sto. cezelnliy TEmdvs e au.r_‘l?eube so.ll and_lsy mﬁdu and ! stgre the

Same In esme. comvenisnt Bart of e ssid desised. ‘plece |8 l=ad witl bk b ffom)

which lL has been rernoved is again restored to'a- State,. E‘E'Tqr_Enlﬂvatfnn q,s_‘hcrginaﬂgr
‘Provided.

4] o effecriially. fonce off-the same demised Hicces oF land from the adjeining
lands and o keep L'i-u.' fences dn, good o pairsiand -ﬂcun:htlan.
fE} Hal i agsign, underlet o Tort aith the possession of ‘the demised
Brémises or any. poart thereof w;thour the wnttcn. cons:mt o!‘ t.'hc lcssus Lrst ublamcd.
[8) After werking Sut enf part ofibe waid: cIEmlg&d pikdes of lars Bribwils to
level the satne and replace the suriacs soils ‘thereel and.slape theedges where necessary
‘Bbide tS.alford. convenientconmantian =i e ndinining. laig,,
{7) That the lessen SEhalll keen cdrrect achouibis ih: sweh Torm. as the Coledisr
‘shall fromitiore o tme requireend dizect showing the. quantilies aag otherparticulsrs
olthe ciineral shmlnsd By the lessés foqg i 3dld 1ands B slsg the numibes-oF
pessons employad in. canym.g on the said- ‘quarrying: opm'a.tiahs ‘taaireln s shall oy
Hme o He wlaisn ‘$o.directed by the, I:omc*ar ;Jrgp&rfi‘ a.néI JRalneain. ﬁ:bmpl&m #Zad
correct plans of all frhines and “warkings it the said landsiand shatl) sliow any ofliceEr
L!:'.I.C‘.J.’B'LLIILG' authorized: By whe. C':avmxmwt Irom Ume totime: ;a.nﬂ.'a.bmw Hmer o exeing
such acecoithily dnid Hmy sr.u:r‘h iplaas 1,_1:1.! =liall Whoh!, sSgTEnuFed - SUpply and fuiiehy 1o
the Covermment all such informad ion. and Foturns tegarding all or any-of the matiers
aforesald, s Soviermmeont shall from ime Lo e requite ol diet. |
lB]- That ihe lessersS sgints, Serdanls and wodcncn, shell) e, si 'lib!:r!a'r ac all
rca,ﬂumablu Aimes:during-the safd term ke *E!:specl and; 'e;_mmlne e wnﬂcs c.e.n:iu:l ox bv
e lgssiee underitne libdnbes, heroin befgre granted avnd iheleadee alall and will g
time ko €imdd and.or all simes ‘Quritig the. said term: ‘hereby granted wenfitm to-amd
a;bserve all orders and. regulatiorns <hick ihe lessor: o hl‘a u,ﬂl:hgnsed EEdinte g the
restdi Sfisugh Iaspecivhmay fom ime 0. ime sta fif ioimposé it Keep the Prémisss
in good and sulrsian i Tepair.onder and condi tion oriz the .l.r.l,u:."!.csl.‘u[ publlc:llﬁaith
ehd salcly.
¥)  hat the lessée shall fse swithsuz: the gxpress: sa::mf:mn in writing ofithe

Cullectn:: cut down or mjure any ‘dmbaror tr:‘.és ol the S-B‘.l.d. lands but-he amiay tléne
away lbrash wosd or andergtoweb W Hiah m&"f“m’& willh Easy #E&Brahﬁn-s Aiithosived - Wy

these presonts.

(10} That I the lznds.qhal. be uwgd fof any purpose om,-.:.r:, mmwmmg Jor
rougk Stone, JElly ‘eto: orifthey &ré ot undes or. Ab - HmE Soaee to e wsen e the
said purpose the lessor shaliBe ot liberty Lo lermingteithe Jeastswitiowt notics.

{11) Thatthis lezse oy e tordinaled in et of. the whHole or dhy| poctof

ihe preodsss by €ix SAonths nplice inwriting on sither side:.

{12) "That on such deturminaden .the lessoe shulls,*"have He  right S
compinsation of any kil =

i

LESSER arument Hou [FBA: of 208580l |, bidnmiond
Contais_ D€ aus ys Shget.
af 423
Regksieriap Cfficar

(&)
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) spena nJeg £ S35
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(13) That the band ussussmeni, cess and ssignisrage, Ients OT other amounts
payable under these presents, shall be rocoverable under the provisions of Tamil Madu
Flevenue 'Recovery Act 18564 (Tomail Wedu Act [7.of 1884)] or any subsisting SLRTILOT.
medlfication chereaf.

(14] At the dewrminatinon o of the lezse 10 dellver up the demiged premises n
sucn condition-as shall be in =zecordznce with the prowisions of these presenls save
thut the lesasce shzll, if so reguired v Uis lzssor, resters i mfinner providsd by the
forepaing covénant in ovar behnil the surince ol any parl-of ths Jund whicly has ' Reem,
occupied by the jessre fBr the purpeose of o works horcby anthorized and has not
b 5o Tustored.

(18} That the lessow shall ablde by the eonditlons dald dowrrin che payment of
wages Act 1936, the Minss Act 1952 [Central Act X0V of 1983) &nd the Imdiiin:
BExplosives Act, 884 (Cen cral Act IV of 1884}, Memaliferrona Mines Regulations, 19&1,
Mincs and Minerals:  (Development and Rag‘?ﬂaﬂon], Act, 1957 and rules made tere
noder.

{18) The lessee shall comply with e provision of labour laws applicsble to
quirTids and wny contravenlicn afll the provisions shell atirect legal proceedings. of Llic
appropriats-Governmont.

(173 Adlec sig_n_i'ng; Uiie mgrevoacnt smd in (he slkelch of PMB, ths leasee bas no riglits
Lo cuestion #bput lhe mopsurement of fhe azey leased gut, leasc conditicns and otlier
retared mallers.

(18] Op any f#tpcouni noither iz leass.poriod can be extendad: nor r...m:wad for
i further period.

(igy i) On execedon of these gresents, the leskos hnsto ke poyscouicn
of the leasshold areé mmedisialy by i giving preper ncknowledgsment.

(o) On.che date of exply of the loase period,; thelesseoshall hand over dac-lcased
aul wren (o the Village Sdimdnisirative Officerconcerned through an efidavit, gnd the
sckaowledgement obtained from the Village Administralive Officer for having: dooe o
shnll be honded over o the aluk Toheildae conzurned unders iﬁﬁmha:ion o the
concdemed Revenue Divisional Qficer god the District Colledtor.

(20) Thedessee heroby cuvenanls to g=t the: lease agreement registered - at his
expenges-under élause |8) of sub section (1.6 sdotian 1?' ol Rogisbratian Act 1808,

{21} The -lessee shall remeve, or allow romevel and transporimtion of the
fminerszl presoribed from the soew whess guasnying is permitted onlly after obtaining
bullk menspoert permit dnd authoodeaied despaich slips In the forms prescribed in

Appemdices X1 and ¥ to these mles, fom the Deputy Director [Geology and Mining
Wrishougi-d  The lsssce or his :

men shwll issue the fascimiled despasch slips (o the
vehiples used for removsl or &

ransportation of the minernl furmisfiimg.dll the purliculars
i the desparelh slips specificelly §

mineral allowed to be rensgorisd

Heating the vehicle smumber, the quandity .of the
By e vehicle By ugihg that despatch slip &nd the
date.and tme ol issue of the desparch slip to'the vehicle. All thg ye]ycles used for

2 A

LESSEE. Cantalis: %"_

()]



Qmpbi—ﬁng'mi;nbr migeral from: tho leased. out aren shiall. accompany with. (he
tndividudl déépaich slips 5% the cimhtity of the winerals available i the vikide, =L all

the thmes of tanenortation of the mincral by the veldeled snd préduce (hésm B¢ chadlk
and ryerification by the cpmpélent quthcmm.cs

22] Any viclalion of the abive candition wil] Ieeplite ezl wmotlon under Tamil
Madn Minor Mineral Qoncession Rules D38 read. 'v'viﬂ-:‘ W:;Lc.:s
Revelopment sidiReguladen |:Agk 1957 ‘(bereinafer salled the act).

(23] (a) Oaly rougli stone; Jelly and sixed svone musL
lessee shiould . mst quarry Big gianite blocks or ormamental st
‘blocks to be used.Jor cut Ungand prolighifagm,

{bf I 5% ds; found Usat the Izsuee {s preducin
pelishiing and- for oxport, the
Ferfeftare of seourity depasi

find  Minermls

e guairied acd 1bHe
ane of export Workhy

& Srenite blodks fbr aatling uad
lenge gréncd in tliege prememts will be cancelled, with.

o the Governrisnt and pensl actian will be iivtinted as pier
Miney gnd Miserls {Davrlopment - & Regulation | Acl Y957,

(24j The lossee Has (o fosm Approath o8d. al his owm cosl and the

Govérnmendi will-ney bewesponsible for dispute il any witlude: nearby Iﬁamxd&.rn L obuge
third partie .

125) an: lessee has lo quarry gccording ta the ‘pmwsmnu af Misids agid
Minersls {DévElopmény and, Repulasiag), At 1957, Mﬁl:alhihrwus Mises 'Regulations
1961 ‘and the rmles made thereander., '

28) Thz levsee shouwld maintuin ab his cost bmdmy piliats, propér -aigh
Loard. m.d.u.anug the sorvey number mrsd Ertent, pinisd bl ldane, terEs of e lesges xad
maiumm tHe aign boeu'l:l during i lease perdod.

- The lessor herely covenanls witls the losses that th‘\': lesser poxing Mo lomd.
asgc&mcnt, the cess and the seigniordge feg horeby: réssrverl and obaervitye il
pirlonriings thi severnl cavenapls and supulstons on the part of the lesses heredn;
contained. ghall pwwl‘ua.ly hald. and &3jgy the premises, Lberdes el powors
démiztd end . gramted- dorlyg the said term withowt shy infecriptian iy e
BTy parsunt rightfully Sldiming uhdeér or in sy for Hiin:

8. It is hereby: further agreed Letwein (he -parties e follows: -

(13 I gy, part of the land Assessment, cess .or suigniorage hereby reservied
=hall: Be unpedd for fhirnye days slier Bereming payable (whothes Iormially deroanded or
noéeec i Qe Jessee which the demised Premises ar mly pEft dEertel Formdint yested i

Tiersby-

losser or

Him; shall Become insolvent or if any covenmms on the lessee’s part hereis vontathes
sHoll not be performed or observed, then g in any ofithe s8Il cases il shiall-b e 11::\?[!.1]
for the lgesor at ‘angy: Lmy. thereaiier todedluré the wholear aﬂy ‘part B ile sl sdcurity
deposit ©f Rs. 125 BDO/ e be -forfeived 2and slso Tto re-enter” ‘upon the demised
premises s any parl theree! in 8946 nime of 1.;.:: wiigle and. Lhcmupon. whie dernize shall
absolulely - dolermilne but swidhour prajudice to the. crights ofb m:!aou of tHe lekask ln
respect.ef any brefch ornon-tkugriancs & ihe lesstw’s-covenanis he

I sy apsed] _ -
LeesEn | weuwmentda 1906 o209 ofleokl inisTRIGT O
Contains_ . P8 . .:sie : E Sheat g

Cr\--—'-’
Registerine Officar
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& (2) AL the devermination of the Izase, the lesece. shall be st llberty 0 remove,
sarry, away, and dispose off'all the stack of rough stone, jelly ete ready for ddivenyand
all spgines, moshinesy, and all plant, articles and things whalsoovst {noL being
bullding or bHck or stoney), the lessee fret paying sny land assessment, cesd and
zeigniorage snd other sums which may be due amd performing und cbsecrving the
sovenonts oo his part herein befere roserved andicontained znd ales malking good any
durnege dlone By sush remcval but-any bulldings. which whall be erscted on s said
cle::niﬁ:.ed pleces of Iands By the leoaue wnd Aely thare om'at the dutgrmfipntion of lease
ehall e Lye 2lgalite properny of Uic Iowsar wwho shall mot e bound Lo PEY EOY price for
thic same.

{3141 the lessee shall have paid the land sessusment, céss and SEEhisrags die Lo
the Dovernment.ang duly obscrved and poriormed the covenents nﬂd:cmdiﬂuns-'c;}i'h'.is
poart hercin-contained, the said degosit of Be. 1_,:25__-.@/— (Rupges-one lakh awerly Gve
yreusand.only) shall be returned tohhnat tre exgiradon of the Sgid rerm /gl Ten’ YIS,

{3 Shoulll any guestion ar dis

puis orise tegarding this agreemepnt exeouted
Uner maiier or Wung connéegied therewithy or the
powers of the lestes there mnderthe nmonn: or gayment of the sc.-igniarag‘a fec or aren
usssssact mmade. payabls there by, the matiur in issue shall be derlded by the Director
of Geology and Mining, Chenmal. o sass tho feunes in nor sedwied with the dacision of

i pursuance of these Ruless or any

.

the Dircotor of Geolagy and Mining, Chennal the matter shall be referred o the Sraie

Govoernnont for decision.

4. If the lessee is in cocupapon of the lease-hold area zfter the cxpiry: of the
periud for which the lease has besn graniasd o after the detzrmiinalion of the leasa, the
lessee shatl be deomed o be inounlawfol possession of the said -area and he shell be
liabte Tor eviction from the leassssld arpain addlion to being lahle lo be charged at
dyublethe rate ol the leage-amomint or bid aemonnt s= the sy Moy be, for the gerod of
such ocdeupaiion.

La. All land assessmcenl, cess and sclgniorage papable under dhdse presonts

shill be recoverable under the provisisniz of the Tamll Nadu Beverue Resovery Agt.
1884, as if fhey were amears of Jandrevsnue.

11.0n tre event of any Sroack by the lesgee by ny of the condidens gl this
agrecment., it xhall be Jawful fo- the Qovernment to levy snhmmoed scigniorage-orF for The
Coflector to give notize in writine to the legsee ofhis intdntion. Lo cm’zé&l these pregenis
whersupon the same shall stend cancesled bul without prejudics (o any mghis which
Uae Government may kave agrinst e pataday in respect. df any antecedent. claim: or

Lreasih ol covenant or cangdition.

12, Tha i:ss:_ze‘_shal.i _zzbid:‘: by tha zenditions lnid down in the paymcnl of Wages
frer,, VU306, (Céntml act IV of 1936), the Mings Act, 1952 [ Ceatral act XXXY of 193532)
and die Indian Explosives Ao, 1884 {Qeniral Ack IV ol 1884).
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I'Sa- No hindrance Bhould be cgused to, the -;a-nmqun;}kp,g patta ficlds aixgd
pordmboles lands.

14, The lesses should sedetly edhere to the:cenditions. and Tules ﬁﬁpulngcd_ By
‘the Governmint Tor Mikas Mincrils fFom dias tortime. and, ;;_r_a.-ﬁu‘r,ﬂd rmmbsﬁtgnmagu
o e Minersls removed-ag per the ralis stpuldlediby. G oVeEnment. fFom ([{ine 1o time, -

5. The lesses should mainimin o B zopq-é_;_t,;z.s meires on e hwpnﬂm of
the patta lards #ad 10 e lkom IR horamiselke 1anids i dnd around Mg lcase Bold

165, T:l:p'lgs_sge: should deimarenie the l=smsehold u;n'gg,ﬁiﬁ-um'-‘gﬁ&;' ard shGild
quorty stone only' within tHak seen.

{7, Thelessee should not assl &7 undesiztior subletv-any pert-of ihe lesscrayea

A8. The lesser should whals e permiie, andiie Bosp=uith slips forthe trafispor:
of Rough  stene/Jolli-  ele Forg thi fissistant Dil-ucmrjbep‘ut;‘" Birector af ‘Gevlogy rnd
Mining, Krishnagini. The despaich slips should bekepum e quars st bnd be' s
N6 8l the vehidle whille trifnsporking the stone; Jelly ete Tom:thé quarry.

19, FHedeksss should lonve 8 sufety distence oS0 metres Trom: thie ra.lhva}_': line,
Nefional "Highways rouds, low tension .and high  teasih. wad Telophtne lings,
LrAnSforiigrs, tamples, oF Mistbrical iminortsnte dto, 10 Faéire frofn iHe village oad.and:

| 360 makce from the approved Juyonr and hoblaticns. )

20. The, lessee should sizitay adhere o e conditions muipileted n Krishnagis,
Distlet Ganétie Exira Okdinacy isstdd Now 01 datse: ¥9/01.2618 and mules stipulated
by the Qovernment from Gme Lo tme.. :

2lin the eveht of eny breech of thles 6r ihe condlbbn oilodse G5ed or Hie.
condititns of the lease drdur and 2lie G'é.’.éze:t:ts:‘tanﬂiﬂbuz,-tﬁc'ie.a.se‘mmi_l@ become Liakle
lor-outomatic terminationywithout aps sy notiae,

22The lessSke dlolld adhésre thz lufme . and sonadlbHons iadiddoor in I-’Zﬁ:‘shn'ai;iﬁ‘.
‘Distcits Callector, f’macccdhlg_@_@ Roe. Na. 2 ES)’QD'I > Y (_i}ii_pgﬂs-_l]‘vd:htqd'ﬁ'ﬁ qosgé&g

ﬁa-_'if;::; lense pqﬁﬁtl.-éjtm‘i‘sr Teony e | Qﬂﬁd,&j} at a.i'm- '.'*.‘.Q']‘.";‘v":i.:a'_;!,-éhd':};dn"
the !lé} T, duy or F‘."i a’léf\ —'20523..

: 24. For ths, purposg of caluclavicn ol Stamp duy Anticipated. S&F'fc; thig guran ity
«of minable rescrves of 1274605 Qb= il Réugh Stene Rs, 7,5201,695/- and Aswa
Aesepenitdit B, Qiq,éfé;f.ﬂ werd fakén in tn.aocount, '
vy 25_}_-'@!_.‘.:1"1.‘11:“._‘5:2::.‘1:':9' should seot the nollce for operating thé gusrdy to-
Diroctss of Mines@sfcty, ‘Banpalcre.
el Quarving opesation  shewnie corden oup seaw amer =ppolating; Mises
‘MMunager, mtnéég,mtgia:;ng Horemien.
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c) At any <ost the blasting activity should bs caysivd out noder the
w  Supervistion of Mincs Mangsr / Minaz mate

dj. If any aocoidemt occur in ths guarry agesn the lospoes should give
intimation "te the Director of Mines safety’ Bangrlore and District Collector,
Erishnagiri at once andlessee iz galely respbasible for any violation.

28 1) Amay Bufomaredr;
L aunf @ssims  aundd o fESSdetn” Gister.  mawtiflies  Susalgyiner LquLla_a"
wmEgEaE 7.5 Ulb wrgeerin @ee Qoiofus, Srs fudisessss 10 Mo
ungaTiiy Eeel Saeflaiy S0 worflusei @G i, = .
di. puedgusiar  dlnno ermsospais W0 WDLF  urgestiu Se Qaosfluyh, Eisn
CGEGgermuamdy 50 ULLE  wisrly @ec@moflgl T O0E  messfioet
Qe i3 Bruresr(Bia. :
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(1) Qungn Smimmallfimey GESmS awmestinc @ e - Gesm, Ly
E?mmmmrg;WLmLﬂmWﬁw e @Immrrﬁm Mﬁ:@@ﬁﬂﬂ@ Sl

02 Gdges g Bl iy 3r s ) s 6T (Emeie
gtamw&'ﬁmhlﬂﬁmn@aﬁﬁﬂrs&@ DIRibeops el g tamiaiise .ém-*d'ur@fa.

(13) 1958 o et g SO Jiprmsilio Fguenes LfiadT Slmmers, 300 Fmth NIl-s,
S iselsls=afll grenpdy EmentmemdSG wnmh B SRy ey, gt ey
SOl ety rAEmmeitnrd aglawﬁn..qmﬁu . e matis ‘v Gl §
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25) gy mdmdCursngy  pevrreenalsdn EuggmaTsmer il opmusstan,
= i fsﬂrmw,.ijmﬁsmu‘m Tamdalnm ol Q&M@ (PEY. SflETnE o el .

i26) Giadsm s PG sapiaranEa @7 1285 oul e Sl DUEETE #Img&sgﬂlpgmm nﬂgﬁl&:m
SrTssTSEy wpmnb mallomesr | Sajfusiepmp wiguk _91154:9@5450 Si1n 1957 wraL
2t Fhsmanst o Quarrd splalErg Oplfseiufle spesanadi GopamaguTairs
aLEULRGaE. . . i Bre

27y gurieaarmsseesde  On@igsedew  Gandenmt sllne@mig e G
SiposgrT Gand QeninCaudr@ih. @ Sl amdlar Fl Oudeustsar
B SaSSEEEE) @ Ses s adimms Suamg ﬁl@ﬁ@m

128) @i Qpuaiomig sy 10 1884 (Central At TV of IBB?J—GERI* ‘mrﬁtu_ Counpiatmiig s-Mhsh
Guibm ESpmeput  urampseasT Gmwpuk@ o Sa Goadn@: gaipia o s5:A8
Gfprdapmpl a@b sETL RS & S s Banssnpudlimd &)

(29) @S smamEm G RIPER Guknes Oamfiarmmemear UiemdFihon G foara Lsrgil,

27) a) The lessse kheould gel the sconsenl for operation fromi the Tamil Nadu
Pullutien Cenitral Board before the.cormmendament of quarrying operation.
1 .
b) The conditiens Impoued by the Tami Nedu Pollution Contro) Sonrd In the
conscol o establishment jn Alr and Wawer Pollution Act should be strietly adhiered and
the consent should be remowed perledically,

¢l The' Envirdiieot Clecaranocs issued by the DEIMA, Tarmil ‘Nudu should be
remewed, within the prescribed tirme tenit

‘L. (i) The Environmeninl Clearamcs js grazed. o M}nilig-.ﬂz:' Roggh Stene for the
producton guanlity of 12745035 Cu.m of Rough sthhne for the period of 2 Vears O
Monthys from-the date of axcaulion of e Mining lease perind.

{li) Depin of mining permutted © 31 mis. (inclhuding lepseil and burden) for o
prned.Unpra 2 vears @ monthis. Alle-viaching 44 mix Bgl. Pepth, furttisr guarry shaold
e carried oul, alter oblﬁ.i:x_':jng NOC from FWD Groundiwieter divicion.

; ;
2. A Conditlona to be comelled Ssfore the commencing of mining operation

{1). The applican: has io cbiain lznd use clasglficarion as-industrial use before
iesue/renewal of mining lease.

{2]. NOC (rom the Standing sommities of the NEWL shall be obrained, if pratected
arcas ure located within 10 Km from the rproposed projast site.

[3)- The project preponent skall cemply the condidons laid dovwn in -the Section V,
Rule 38 al Thmil Nedu Mincr Minerals Coneegtion Rulss 185

(=}. A copy of the Bovironment Clzarance iztter shall be seng by the preponent to
the congermed Panchayae, Town Pemichayar / Passhayat unicn/ Municipal
Corporadon, Urban Loeal Body aned the Local NGQ, if any, fFom wham
suggestionsy reprcs:ruja.ﬁons, ¥ any, wors received while processing the proposal.
The clearsnee letter shall also be put on the website of the prapoizcnt and alse
leept al the site, for the!'general public to sea. '

(S). Quarry lcase aren. should ke dumarcated on the ground with wire fencing o
shaw the boundary of'the leasc ama on all sides with red Nags. on every pillm'

aball be crecrsd baolore commencamunt of Ouarnying. PRI
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18 Iheproponent shail eRSure that First Aid Box is evailable ot gite,
{7l The sxcavation activily sHall nof alter the nEtural driidept pattern of the area.
ta; The exBuvated piti shall be restored by the Peoject proponans for nz=fnl
pPurposes, i
ARk Thae proponent ﬂhm# QuarTy and rémove only: in the permilfed nreis 84S per the
‘approved Minthag Plasn details. o [

{1@). The uasnying aperation shail e wediricted betwéen 7 AN ama = Fi
{11). The propancsit shell ke mereiaary SEASiITes tg.ensure: ther bHuere SHEirise

be- any adverse: imgnéd due (o Tuarcying, eperatign St ‘the nearby hilthEn
habit=lions, by way-of ‘mollution to the énvirunmqnﬁ
(J_Q]A ;;«,_‘:‘E:ﬁ_mum,-distamr_é -ef 1;5:‘m.t.s.. l‘-‘_r_::&;, 25y ciwil simacture shall be Kupt: Firém

the: pan‘.pl‘wr_g--gf SNy extaveilon: mres

(13). Depth of guarmying shiall be 2m aBsve the grouny Water ‘table fupproved
depth of mzm_ng Wwhidhever is lepser 1o be gonsliHdered 2s o safe. guard: agaimst
Exvirenmenrasl Contaemiriaon and over ezploixﬂtiqmﬁrﬁp;ﬂgumns.

(141 The minad sut PIiS should be backfiied swhers warranted s dids shonild be
‘su'iza_bly Tandstaged o Brovent env;rpnmenlplliaegra'dn.ua « The mine clasurs, plan
as fuknizshed in the Proposyl shall ke stricty fallowssd with Basie Tiling aog: tew
[E5). wel d::xlllng methiod 08 o he ‘adopted -th. esBies] dust emissions. Délay
“delondtoss ang sheock e inftation system {urfgﬁigsqng;,shajf be uszed so as 4n
Teduce vibralion and dhast..

,{iﬁ)----bﬂl’mg and blestisg shallis. Hvce only either By lcehsed mxpquéiwq AgenL or
By-the Prodonert after oblaiming réquired epprovals fom Competent Authorities,

] 4 ' = o - ' - -
{I7). The explisives shal) bc.sti:__xzfep& Al pife gs Fer fz.he-»r:ongiﬂquq [Stibuleted inthe
permits lssued: iy the liceasing 2oty

{L3]. BlieUhy slail ‘bg carrjed gup Aaler’ ganouncing ty the Dubl? -adequaie
throvgh ubilic =ddriag Syslemh te avoid any @ecidart,

(18K & shudy hos to ‘be eoriductes {5 ndsess (he SPEmm; Blasl paremelors mad
blast degign o keep the Vibration lirnjts léss than Preseribed levels and SEly such
design anci:g;:z.:‘-agm{ejtersEéﬁpﬁlﬁ-'he:émpl;rmanteﬂ while Blastihg is-dbne. Periodigal
EHORItAHNE of the vihméip‘rj ae specliied lonation: to Dbe ggndnsted and Toeords. lesjn
for inspecting, :

128} The Fropunerit shell lzke dpproprizse Drasuresids eHsire thae Hae SLC shall,
Fomibly with the revised NAAQ fiorms. nptified by Mok wOekon 16.11.2009.(GLG=
Growrid Levsl Concen tration), (HAAQ«Nsise and Ambient Al 'quﬂ.}y);ﬂ H

' O i
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e ot AR T ) g Y
LESSEE [ acinmentiio S0 o520 o fomh S i mrsmrier aat SECTOR
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(21§ Thedollowing measures are ©o'he implemented to redilcs ATRPsMution. during
ramsporiation of oiineral

(). Roads.shall be graded to roitigats the dust.cmission,

(). Water shall be sprinldzd ar regular loterval on the main roed oond other
[eLvice roads lo'suppress dusr

{Z3). The following measures ave ts b= implomented to reduce Ndise Pollution
fii. E‘-HQPUT mraed ncgl,glaa J..—E&; THENGTCE nf mmcl&s &I.‘ld ather gqu_lpment
(). Limiting vme cxposure of workers o sxcsssive. noisc,

(i), The workers: e.m pleyed zizll be provided with crotéotion equipmeni aHd
zarmufis eto,

:

(iv). Specd of, r.ruci-: enicrlng or lraving.-he mine is 1o Be limited o muduratu
spred of 28 kkmph :;o Prevent NHcue nois= from ompty truacks.

i23). Measures. shounld: {be taken to cemply with the prc}msmns Izid wnder Npjse
Pollutien (Regulatien and Conerpi) g/‘h:r-“ndmenr_) Rules, 2010, de 11.01.2 210
issued by the MoE&FE, Gci o sontrel noiss ta ths prescoribad lovels.

(24): Buiteble chnsetvation mensures e suzZmest groundWater resources in the
ared shall be p!.m:mcd un.d Irnplemeonted in- ceaguliation with Assistant Dlrecio.r,
Grownd Water Division y PWDy, BDlarrhapusi

(25} Rain water harveisu.n@_. Lo solizct and utilize the eniire water falling in land
amw shogidd be pruv-med by constructicn of @ storsge: (ank with & capacity of

8,00,000 litree and the rain ware: arvedted In the entize quasy drea should be
stored In L apd used for the QUARTY Putpess like dust.prevention, wet drilling
providing waler -fon 51':!&:: balk ole i -

28). Permission from 'Lhc. sempelsot guihority should be obtained for drawl of
‘Eround water, If aay, required for this project.

{(3F). Topsoil, if uny, :slm..i br atacksd properly with prupsr slipe wikth -adeguate
measures.and shauld be used for ol Ntation puUrpose:

28). Tie olliowing: Tmeasurss arc.io be adopred o control erpsion of dumps:-
). Reteotign/ weawalls shaii s s provided st the foot of the dumps,

lii). Worlced out slgpes are to Be stabilized 1 2y plantng appropriate shrub/
ET28s species on the slgpes.

(28). Waste oils, used gils: generated from the EM ‘machines, minldz cperations,
any, shall be disposed as. per the ¥ Todrdons Wastes fM&nﬂgr:mmnt, hant.llmg, and
trans beandeary movumunl} FEuies, 2002 aha Itg amendments: u:mredl’ ot the
ruc\fclrrs authorizad by TNPEE:

(39). Concealivg iko rm. Fleal date or fzllure to comply with ainy: ol the conditicrs

mentioned above may resull in withdrwwal of this cledarsnce and -artract acton

wneler the provisions of) Emvireonment (& Frotection) Act, 1988 i B
= ~,

S = ate - 31\1_;&\-\___‘.\
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TAMIL NADU POLLUTION CONTROL BOARD

Olo. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
No.149-A, SIPCOT-1, Dharga,

Hosur - 635 126, Krishnagiri District.

Proceedings No. F.HSR.2483/RS/DEE/TNPCB/HSR/W/2021, Dated: 02.09.2021

sub: | TNPCB Board — Industries — M/s. M Venkatraman Rough Stone Quarry,
S8.F.Nc.399/1 (Part-A), Kallugurikki Village, Krishnagiri Taluk : and
Krishnagiri District —Water. (P&CP) Act'1974 as amended - certain
discrepancies / shorifalls were noticed during inspection on 01.09.2021 - Show
Cause Notice Issued —~ Reg.

%1 1. | Consent Proc.No.F.2086HSR/RS/DEE/TNPCB/HSRAW/2019 Dated28.03.2019.

2. | Inspection of your unit by TNPCB official 01.09.2021.

The Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 is
n force in Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act.

Whereas, Consent Order was issued to your unit of M/s. M Venkatraman Rough
Stone Quarry, S.F.No.399/1 (Part-A), Kallugurikki Village, Krishnagiri Taluk and
Krishnagiri District vide reference first cited under section 25 of VWater (Prevention and
Control of Pollution}) Act, 1974 as amended in 1988 on 28.03.2019 valid upto
31.03.2020 subject to certain conditions including the following general condition as

Deliy,

eneral Condition:

Condition No.1

“ The occupier shall make an application along with the prescribed consent
fee for grant of renewal of consent at least 60 days before the date of expiry
of this Consent Order along with all the required particulars ensuring that
there is no change in Production quantity and change in Sewage/Trade
Effluent”.

Whereas, your unit was inspected by the officials of TNPCB, Hosur on

01.09.2021. During inspection, the following discrepancies / shortfalls were noticed.

1. M/s. M Venkatraman Rough Sione Quairy was not found under operation at

present.



2. It was informed that they had stopped quarry activity due to fatal acciden

happened inside the quarry premises during July 2021.

3. However, as per the records maintained by the quarry unit, it was found thal the
guarry was operated without valid renewal consent to operate of the Board until
July 2021.

Thereby vou are violating the caonditions of the consent order issued to the uni
under the provisions of Section 25 of the Act, which are offences punishable under
Section 44 of the Act with imprisonment for a term which shall not be less than one year

and six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within five days from the date of receipt of
this notice as to why penal action for offences punishable under Section 44 of the Act
should not be initiated against you, as cccupier for contravening the conditions impased
in the consent order issued to the unit under the provisions of the Section 25 of th&.-‘Ac\:
and also to show cause as to why directions under Section 33A of the Act should nat be
issued for closure of the unit, stoppage of power supply, water supply etc., to the saic

unit,

It is informed that non-receipt of any reply within the prescribed period will e
construed that you have no satisfactory explanation to offer for the above saic

contraventions and action will be taken on merits in accordance with law.

.

>

District Environmental Enginger
Tamilnadu Pollution Control Buard.

w. J%-a,\;‘wu Hosur.
To

The Director,

Thiru.M.Venkatraman

S/o.M.Muniappan

D.No.3/245, Azad Nagar,

Krishnagiri — 635 001

Krishnagiri District.
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TAMIL NADU POLLUTION CONTROL BOARD

Olo. District Environmental Engineer,
Tamil Nadu Pollution Control Board,

149-A, Dharga, Hosur —635 126.
Krishnagiri District.

Proceedings No. F.HSR.2483/RS/DEE/TNPCB/HSR/A/2021, Dated: 02.09.2021

Suw: | Tamil Nadu Pollution Control Board — Industries — Mis. M Venkatraman
'Rough Stone Quarry, S.F.No.399/1 (Part-A), Kallugurikki Village,
| Krishnagiri Taluk and Krishnagiri District — certain discrepancies /

. shortfalls were noticed during inspection on 01.08.2021 - Show Cause Notice
- Issued — Reg.

'Ref: 1. | ConsentProc No.F 2086HSR/RS/DEE/TNPCB/HSR/A/2019 Dated:28.03.2019.

The Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 is in

force in Tamil Nadu. The Tamil Nadu Pollution control Board enforces the said Act.

Whereas, Consent Order was issued to your unit of M/s. M Venkatraman Rough
Stone Quarry, S.F.N0.399/1 (Part-A), Kallugurikki Village, Krishnagiri Taluk and
Krishnagiri District vide reference first cited under section 21 of Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 on 28.03.2019 valid upto
31.03.2020 subject to certain conditions including the following general condition as

below.

General Condition:

Condition No.1

“ The occupier shall make an application along with the prescribed consent
fee for grant of renewal of consent at least 60 days before the date of expiry
of this Consent Order along with ail the required particulars ensuring that
there is no change in Production quantity and change in Sewage/Trade
Effluent”.

Whereas, your unit was inspected by the officials of TNPCB, Hosur on 01.09.2021. -

During inspection, the following discrepancies / shortfalls were noticed.



1. M/s. M Venkatraman Rough Stons Quarry was not found under operation ai

prasent.

2. It was informed that they had stopped gquarry activity due to fatal accideni

happened inside the quarry premises during July 2021.

3. However, as per the records mzintained by the quarry unit, it was found that the
quarry was operated without valid renewal consent to operate of the Board until
July 2021.

Thereby you are violating the conditions already issued from the Board under the
provisions of section 21 of the Air Act, which is an offence punishable under Section 37
of the Air Act with imprisonment for a term which shall not be less than one year and six

months, but which may extend to six years and with fine.

Hence, you are directed to show cause within five days from the date of receipt of
this notice as to why penal action for offences punishable under Section 37 of tha Air
Act should not be initiated against you, as occupier for contravening the provisions o*
Section 21 of the Air Act and also to show cause as to why directions under Sectior:
31A of the Air Act should not be issued for closure of the unit, stoppage of power

supply, water supply etc. to the said unit.

It is informed that non-receipt of any reply within the prescribed period will be:
construed that you have no satisiaciory explanation to offer for the above said

contraventions and action will be taken on merits in accordance with law.

P . B i i
“EjistricfEnvirdhmenta—l—En‘giheasar,
Tamil Nadu Pollution Control Board,
M‘.}/"f Hosur
oL
To
The Director,
Thiru.M.Venkatraman
S/o.M.Muniappan
D.No.3/245, Azad Nagar,
Krishnagiri — 635 001

Krishnagiri District.



From
M. Venkataraman {Proprietor)

i M Venkataraman Rough Stone Quarry.

igurikki Village

Faluk, Krishnagiri Distriet

; o~
iranmental ‘:.ngmet“‘

« Control Beard,

Tamilgadu Pelit
Dharga, Spicot Industrial Complex, Phase-!,

Hosur.645126. Krishnagiri District.
SUB: Keply to the Show Cause Notice issued to vur Rough Stone Quarry -Reg,
REF: Proceadings No.F.2483HSR/RS/DEE/TNPCB/HSR/A&W /2021, Datec: 02.09.202L

25 per e leiter received (rom the Board dated (2.09.2021, iwould like to brinf to your Kindd

hat we have not carried out the quarry operations due to the fatal acc! ispoenad
e on 6% July 2021 and as per the letter dated 03.08.2021 received .tf"c:'n

auarrying activities we have immediately closed it before receiving the LGHMS
letter in uly iself. Due to the Covid 19 Pandemic situation we are unzable to file the application
for the renewal of consent order from the TNPCRE Board, but now i assure the board that i will
pay the congent fee and applv for the renewal of consent order from the Board immediately and
upload the application in TNPCB ocmms portal.

W 10

¢ £0 talke any further praceedings against my rough stone quarry, ! will rectily

e corrections suggested by you during yaur visit to my Quarry.

I'nanking ¥
Yaurs Feithiull
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BEFORE THE HON’'BLE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE, CHENNALI.

ORIGINAL APPLICATION No.175 of 2021

P.Raja
Krishnagiri |
...Applicant
Versus

The Commissioner,
Geology & Mining Department,
Government of TN & Others

...Respondents

STATUS REPORT FILED ON BEHALF OF
THE RESPONDENT - TAMIL NADU
POLLUTION CONTROL BOARD

Advocate for Respondent:
Thiru.S.Sai Sathya Jith
Advocate, Chennai.

Date: 18.09.2021

Date of Hearing: 20.09.2021
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